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Marine, Customs Marine Headquarters, 
Hotel Waldorf, 2 Floor, 

Ilrt44P D,,1 t J. ru U Itil I IJUI IUI I NVIAM,  

Cotaba Mumbal : 400 005. 
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Centra' Exse & Customs 
Vadodara, 

Th Cclltnr nf CutAms 

(Preventive) Customs House, 
(,.4 '-1*' '....tuji Y P 

Ahmedabad. 
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ORAL ORDER 
O.A 531 of 1993 

- - Respondents - - 

Date -  #)4 fl 
LP.V.Q.7 

Per Honbie Shri. V. Rmakrishnan : Vice Chairman. 

Mr. YaQnik is nt present. He has not been present on number of occasions 

and on the last occsion. it was adjourned to today to give one more chance to the 

I 



applicantS counSe. In his abseilCe we proceed to dispose of 
the O.A of,  the basis 

of the materialS or record. 

2. 	
The appliant was appoted as a Tradesman in November'76 under the 

Directorate Marie Customs, Marine Headquarter Bombay and was posted at 

Magrialla, Surat His services were initially terminated by issuance of notice 
dated 

e. 	
R,1965. He had 

un 	 m0808der ue1hC1  

challenged the rder before the Tribunal in O.A 216 of 87. The Tribunal directed his 

reinstatement and also ailowed back-wages from the date ci termination. Pursuant 

to this Tribunals order, the applicant was reinstated by the Collector of Customs, 

Preventive, Ahrnedabad vide letter dated 01.04.93 in the grade of Tradesman with 

consequential enefits. This order however, posted him to Okha Customs Division, 

Jamnagar on reinstatement. The applicant has challenged his posting to Okha 

Customs Divis on in the present O.A, 

3. 	We find from the reply statement that the Directorate of Maine, Mumbel had, 

the administrtive as well as an operational control over the marine staff posted and 
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appointed asweii as at the time of his transfer to Okha. Further, both the Magdaiia 
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Coliectorate, Ahmedabad. in other words, the applicant has a transfer liabifity to 
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contended tlat the respondents did not apply their mind and that the posting to Okha 
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from the directions of the Tribunal which are reproduced in the OA that there was no 

specfl dio 	the appa 	hod bth 	lit 	e  re-posted on his last station. The 

Trihttrl nnv d-P-r-ir-h9d that  he chôuld be. rAintMd nnd nivr hk-wAr1A 	ThA 

respondents have r instated him and posted him to Qkha Division, which is under 

thA (trmc miffinriv If is now wAll ftld thf tha Trihiinj nnnf intarfara with ...-....-,. 

the transfer orders in the normal course excepng when the same is done on 

malafide consideratiT n or in violation of any statutory rufes, The applicant has not 

alleged maiafide ag9inst respondents nor has he impleaded any one by name, but 

has merely stated tht the transfer was done to harass him. He has also not shown 

any statutory rules, Which would stand in the way of his transfer. 

4. 	in the facts and circumstances of the case, we hold that it is not a flt case to 

interfere with the 	order. The QA is therefore dismissed with no orders as to 

costs. 
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